IN THE CENTPAL ADMIUISTFATIVE TRIBUIAL, JAIPUF BENCH, JAIPUR.

0.2.N0.241/95 Date of order: 20.9.1996

R.

7]

.M

Y
1
—~
e
T
T
b—
'—!
Q
o)
o]
cr

211

D

[
joa ]
|
3
'x)
=h
(o]
o
[
i
&g
)
~
n
.
o
1)
[}
i
]
]
(qr
=
(a4
¢/]

Mr C.B.3harma

.8
(@
[w]
=
=
9]
q
l—l
=
[}
& 1]
loa
Lo}
W
=
cr

Mr.V.S.Gurjar ¢ Brizf-holder of Shri R.P.Meena,
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1 for vespondents
CORAM:
Hon'ble Mr.O.P.Sharma, Administrative Member
Hon'khle Mf.i:tan Praliash, Judicial Member

PER HON'ELE MP.O.P.SHAFMA, ADMIIIISTRATIVE MEMEER.
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.19 of the Adminicstrative

-

Trikunalsz Act, 19285, applicant Shri R.Z.Meena- has scught a
direction kto the respondznis Lo compleste the service record of
the applicant after 1925 sz per che Jduty cast on them under the
Fundamental Pules. Az a vrezult of the omiszsion of the

regpondznts to compleie the ssrvice vecord, ithe applicant is

being deprived of hiszs due incremenc, pay for
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promotion, 2te, causing Linancial losa ch
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2. Wz have heavd the learnsd counsel £ovr the applicant and
Shri V.S.Gu;jar, brizf-holder of Shri R.P.Meena, counsel for
respondents.

3. In their vreply the respondents  have stated  that
digciplinary proceedings against the applicant ar: pending on

account <f his abaenoz: from duby from ll._O.nJ to 25.3.87.

Since thz lzave case of the applicanc fov the above mentionsd
pericod has nob been dscided, Ehe entriss in the Serviecs Baook
for the aforezaid periocd canncok  be madé. Also zince the
aleicant's lzave case for ithe aforeszid pericd has not yst
been decided, pay and allowances for the: aforszaid period have

alzn not paid te him. According to them, a dzcision on the

charge zheet izzusd to the applicant is =zxpected shovily and
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thercafter nzcezeavry action would ke taken by the respondsnts.

increments, promotion, eto,

concludzd and
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inavy pracesdings avs

s 3ancticonzd fov the mentioned akbove.
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krought to our

4, Thz learned counsel for che ahpll'qur lhas
notice an order dated 23.2.%6 passed by the r‘*nonr&nts with
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applican 3.27 Ausz Lo

completion of the applicant's Sevvice Bool was kept pending.

concluded the

—_

The, disciplinary proc2edings have now bes Iy

lzarned

only  a Lo

7 ghonld complets the azrvice record

that whatever Jdues
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allowancseg, promotions, =ts, ave

te him, as per rules.

5. In the

circumstanc

psricd of 2 of a copy

accordingly with no ordsr

coste. Howsver, frez te file a

if his survives.
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grievancs ov pavri Ltheveof
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Prakash)

(Ratan

Judicial Member. Admini



